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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

O.A. No. 190 of 2005 

DATE OF DECISION: 20.07.05 

Shri Anil Chandra Mathur 	 APPLICANT 

LI 

- Mr 

 

ADVOCATE FO E 

- VERSUS- 

U.O.I & Others 	 '• RESPONDENT(S) 

Mr. M.U.Ahmed , AddI.C.G.S.C. 

ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

IHE HON'BLE MR K.V.PRAHLADAN, ADMJNISTRATh'E MEMBER 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon able  Vice-Chairman. 



• 	CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

rOriginalApplication No. 190 of 2005. 

Date of Order: This the 20 day of July, 2005. 

HON'BLE MRJUSTICE G. SIVARAJAN,  VICE-CHAIRMAN 

HON 'BLEMRK.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

ShriAnil Chandra Mathur, 	 . 
Surveyor of Works(Civil) 
Office of the Superintending Engineer 
(Civil),Civil Construction Wing; 
All India Radio, Ganeshguri Charièli, 
Dr.PKakati Building,1 5t Floor 
Post Office-Dispur, Guwahati-6 	 ..... Applicant 

By Advocate Mr. A. Ahmed. 

Versus- 

The Union of India represented by the 
Secretary to the Government of India 
Ministry of Information & Broadcasting 
A Wing, Shastri Bhawan, New Delhi-i.. 

The Director General, 
All India Radio, Civil Construction Wing, 
Parliament Street, New Delhi-i 

The Secretary, 
Union Public Service Commission 
Dholpur House, Sahjahan Raod, 
New Delhi-li 

The Chief Engineer l(Civll), 
Civil Construction Wing, All India Radio, 
5' Floor, Susma Bhawan, Lodhi Raod, New Delhi-3 

• 5. 	The Superintending Engineer(Civil), 
Civil Construction Wing, 
All India Radio, Ganashguri Chariali, 

• 	Dr.R.Kakati Building, 1 Floor. 
Post Office-Dispur, Guwahati-6. 	 ... Respondents 

By Advocate Mr. A.K. Chaudhuri, Addl. C.G.S.C. 

N 
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The applicant presently working as Surveyor Works(divii) 

Civil Construction Wing, All India Radio, Guwahatj has filed this 

application challenging the order of censure passed by the 

disciplinary authórity(Annexure G) dated 27.12005. 

2. 	We have heard Mr. A. Ahmed learned counsel for the applicant 

and Mr. AL Choudhury, learned Addi. CGSC appearing for the 

Respondents. Mr. A.K. Choudhury, has pointed out that the applicant 

has not exhausted the alternate remedy, namely filing appeal against 

the impugned order before the competent Appellate authority and 

therefore the application is prernature. We find •  merits in his 

submission. This application, is accordingly disposed of at the 

admission stage itself with a direction to the applicant to file an 

appeal before the competent appellate authorily. 

The application is disposed of as above. 

LM 

:) zi 
(G .SJVARAJAN) 
VICE.CHA1R1VLAN 
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Original Application No. _90 '2003 

Sri Anil Chandra Mathur 	
... Applicant 

- Versus - 

The Union of India & Ors 	
.. Respondents. 
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4 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

Aw 	
GUWAHATI BENCH, GUWAHATL 

r 
(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATWE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	'O OF 2005. 

Shri Mi! Chandra Mathur 

• .Applicant 

-Versus- 

TheUnionoflndia&Others 

.Respondents 

LIST OF DATES AND EVENTS: 

1994 	 Applicant was working as Surveyor of Works (Civil) Civil 
Construction Wing, All India Radio, New Delhi. 

• 15-07-1994 	The Respondent No.2 issued an Office Memorandum alleging 
that "while Applicant was working as Assistant Engineer (Civil) 
Civil Construction Wing, All India Radio, Jaipur had physically 
verified Civil Construction Wing, All India Radio Stores, at 
Jaipur during the period when one Shri T. M. Meena, Junior 
Engineer (Civil) was in-charge of Civil Construction Wing, All 
India Radio Stores from August '83 to August'87. But the 

• 	Applicant never submitted the verification report the Competent 
• 	Authority". 

01-08-1994 	Applicant submitted his reply before the Respondent No.2. 

29-12-1999 	The Respondent No.1 issued Office Memorandum proposed to 
take action against the Applicant under Rule .16 of Central Civil 
Services (Classification, Control and Appeal) Rules 1965. 

07/10-01-2000 	The above said Office Memorandum was forwarded by the 
Office of the Respondent No.2 to the Applicant. 

19-01-2000 	The Applicant filed reply against the said Office Memorandum. 

07-10-2004 	The Union Public Service Commission advised the Respondent 
No.1 to impose the penalty of Censure against the Applicant. 

27-01-2005 	The Respondent No.1 accepted the advice of the Union Publié 
Service Commission. 

17-02-2005 	The Office of the Respondent No.2 communicated the said orders 
to the Applicant. 

28-03-2005 	The Applicant received the said order. 
Hence the Applicant filed this Original Application against the 
said impugned order. 

1led by 

(Ad Ahmed) 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TR1BUNALS 
GUWAHATI BENCH, GUWAHATI 	-' 

. 	 . 	 . (An Application Under Section 19 Or me Administrative Tribunals Act 1985) c,-1  

ORIGINAL APPLICATION NO. 	 OF 2005. 

BETWEEN 

Shri Anil Chandra Mathur 

Surveyor of Works (Civil) 

Office of the Superintending Engineer 

(Civil), Civil Construction Wing, 

All India Radio, Ganeshguri Chariali, 

tkPKakati Ruilding, V t  Flooç 

Post Office-Dispur, Guwahati-6 

Applicant 

-AND- 

!) 	The Union of India represented by the 
- 	. 41__ 	f' . ---- 4. 	 ..L' T.. i 

)e41eLa1y tcP we trOie1nflicih ul IHuEd, 

Ministzy of Information & Broadcasting, A 

wing, Sashtri Bhawan, New Delhi-i. 

The Director General, 

All India Radio, Civil Construction Wing, 

Parliament Street, New Delhi-i.. 

The Secretary, 

Union Public Service Commission, 

Dholpur House, .Sahjahan Rod, 

New Delhi-il. 

The Chief Engineer I (Civil), 

Civil Construction Wing, All India 

• 	Radio. 5 th  Floor. Sushna Rhawan, 

Lodhi Road, New Delhi —3. 

.1 
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The Superintending Engineer (Civil), 

Civil Construction Wing, 

All India Radio;  C+aneshgiiri Chariaii 

Dr.R.Kakati Building, 1 Flor, 

Post Office-Dispur, Guwahati-6. 

Respondents 

1). DETAILS OF THE APPLICATION PARTICULARS OF TILE 
ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This instant application is made against the impugned Office Order,  

No.C-13013143/92-CW-iJVol.III/580 Dated 17-02-2005 issued by the 

Office of the Respondent. No.2. .. . 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the instant 

application is within the junsdiction of the Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that the subject matter of the instant 

application is within the limitation presçribéd under Section 21 of the 

Administrative Tribunal Act. 1995. . - 

FACTS OFTIIE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble Applicant is a citizen of India and as suck he is 

entitled to all the rights and privileges guarariteed under the Constittion 

of India. He is aged about. 44 years. 

.0 

4.2) That your Applicant begs to state that he is working as Surveyor 

Works (Civil) Civil Construction Wing, All India Radio under the Office 

of the Respondent No.4. The Applicant is a. Central Governmetfl. 

Employee and he is not absorbed in Prashar Bbarati (Broadcasting 

Corporation of India) nor he is drawing the pay scale of Prashar Bharati 

(Broadcasting Corporation of India.). 

—9-.- 
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	A. 

43) That your Applicant begs to state that while he was working as 

Surveyor of Works (Civil) Civil Construction Win g, All India Radio, New 

Delhi in the year 1994, the office of the Respondent. No.2 issued a.n Offie 

Memorandum No.C-13013/43/92-CW 1/409 Dated 15-07 (the year was 

not mentioned by the Respondents) alleging that "while Applicant was 

working as Assistant. Engineer (Civil) Civil Construction Wing, All India 

Radio, Jaipur had physically verified Civil Construction Wing, All India 

Radio Stores, at Jaipur during the period when one Shri T. M. Meena, 

Junior Engineer (Civil) was in-charge of Civil Construction Wing, Al 

India Radio Stores from August '83 to August'87. But the Applicant never 

submitted the verification report the Competent Authority". The Applicant 

was directed to submit his explanation for the alleged lapses on his part.. 

Your Applicant submitted his reply .  on 01-08-94 before the Respondent 

No.2 vide his letter No.1 (1)/91/Misc /Sw.111i435. 

It may be stted that at the relevant time the applicant was not 

working as Assistant Engineer (Civil), Civil Construction Wing, All India 

Radio at Jaipur hut he wa.s posted at Suratgarh as Assistant. Engineer 

(Civil), Civil Construction Wing, All India * Radio. As such the 

Respondents Fiad casually issued the Office Memorandum to the 

Applicant.. 

Annexure-A is the photocopy of Office Memorandum No.C- 

13013143/92-CW 1/409 Dated 15-07 (the year was not mentioned 

by the Resnondents. 
J 	 £ 

Annexure-B 	is 	the 	photocopy 	of 	letter 	No. I 

(1)191 /Misc.'/Sw.11h/435 Dated 01-08-94. 

4.4) That your Applicant• begs. to state that, the Office of the 

Respondent No.1 vide their Office Mem9randum No.C-14015/l/99-Vig 

Dated 29-12-99 proposed to take action the Applicant, under Rule 16 of 

Central Civil Services (Classification,, Control and Appeal) Rules 1965. 

The said Office Memorandum was "forwarded to the Applicant by the 

Office of the Respond No.2 vide their letter No.C-1013/43/92-CW-T,/9 

Dated 7/10 January 2000. 

Annexure-C is the photocopy of Office Memorandum No.C-

1401 5/1/99-Vig Dated 29-12-99. 

L ex- 
- 
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Annexure-D is the  photocopy of letter No.C-13013/43/92-CW-1/9 

Dated 7/10 Janualy 2000. 

• 	4.5) That your Applicant begs to state that be had filed a reply on 19- 

• 	 01-2000 before the Office of the Respondent No.1. In the said reply he 

• 	 completely denied the charge framed against him. The Office of the Union 

Public Service Commission vide their letter No. Confidential F3/9/04-S-1 

New Delhi-Il Dated 7-10-2004 advised the Respondent No.! to impose 

penalty of 'Censure" against the Applicant. The Respondent No.1 vide 

their Order Dated 27-01-2005 accepted the advice of the U.PS.C. and 

impose the penalty of "Censure" against the Applicant. The Orders dated 

07-10-2004 and 27-012005 issued by the Office of the Respondent No. 3 

& I were con,niunicated to the Applicant by the Office of the Respondent 

No.2 vide their letter N0C-I3013/4342CW-I/VOl 1111580 Dated 17-02-

2005. The said Orders were received by the Applicant on 2-03-2005. 

Annexure - E is the photocopy of letter dated on 19-01-2000. 

Annexth:e-F is the photocopy of letter No. Confidential F3/9/04-S- 

1 New Delhi-il Dated 7-10-2004. 

Annexure-G is the  photocopy of the letter No.C-13013/43/92-CW 

IIVol 111/580 Dated 17-02-2005. 

4.6) That your Applicant begs to state that while he was functioning as 

Assistant Engineer (Civil), Civil Construction Wing, All India Radio, 

Suratgarh he was entrusted for physical verification of Stores at Civil 

Construction Wing, All India Radio, Jaipur by Shri R.M.R.Parti, 

Executive Engineer (Civil) Construction Wing, All india Radio, Jodhpur 

Division who was also holding the additional charge of Jaipur Division. 

The physical verification of the said stores was to be conducted during the 

period from August 1983 to August 1987 when Shri T.M.Meena, Junior 

Engineer(Civil), Civil Construction Wing, All India Radio was In-charge. 

of the stores of Jaipur Division. Even though Applicant visited the Jaipur 

Stores Division at the relevant time but could not physically verily the 

stock in store at Jaipur because the Cement and Steel was not stocked as 

per norms specified for this i.e. the different Steel was intermixed and was 

lying in a haphazard manner and scattered at different places. It was also 

buried under loose soil and also even not visible. The room in which 

• Cement was lying was overfihled by placing Cement Bags in haphazard 

manner. it was also not possible even to enter the store room. The then 

Assistant Engineer (Civil) In-Charge of the store did not extended or any 

S 
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p 
help for taking out the Cement and Steel' for physical verification of the 

stocks. The whole matter was reported immediately by the Applicant to 

the then Executive Engineer (Civil) Civil Construction Wing, All India 

Radio, Jodhpur who entrusted him to do this job. The then Executive 

Engineer did not show any kind of dissatisfaction and did not emphasize 

for further any action in this matter. The then Executive Engineer (Civil) 

also made payment to the Applicant for his Traveling Allowance. Since 

the construction' works at the relevant time was going on at All India 

Radio, Suratgarh and Bikaner All India Radio, the applicant was 

compelled to return back to his Headquarter. After the said alleged 

incident no notice, reminder or memorandum was issued to the applicant 

for not doing the physical verification and submission of verification 

report to the concerned authority. But after seven (7) years of the alleged 

incident the applicant was served with Office Memorandum in the year 

1994. 

4.7) That your Applicant begs to state that the Respondents did not hold 

any oral inquiry in to this matter. Although the Applicant in his reply 

dated 19-01-2000 against the Office Memorandum dated 29-12-99 

requested the Respondents to hold a detail oral enquiiy of this matter and 

he also requested the Respondents to supply preliminary Enquity Report 

conducted by the vigilance section of All India Radio, Civil Construction 

Wing. It may be stated that the Hon'ble Supreme Court of India held in 

the state of Bombay —Vs- Murul latif Khan, AIR 1966 SC 269, that "the 

Statutory rules regulating departmental inquiry make it obligatory on the 

Inquiry Officer to hold oral inquiry if the charged Officer so demands, 

then, there should be no doubt that the failure of the inquiry officer to hold 

such oral inquiry would introduce a serious infirmity in the inquiry and 

would amount to denial of a reasonable opportunity to the officer". As 

such the Respondents have totally violated the natural justice and 

administrative fair play in the case of the Applicant. The Respondents 

without holding any oral inquiry in to the matter referred this said matter 

to the Union Public Service Commission vide their letter No.C-

140 l5/l/99-Vig dated 24-03-2004. 

4.8) That your Applicant begs to state that the Respondent No. I vide 

his letter dated 24.03.2004 referred the matter to the Union Public Service 

Commission for their advice regarding disciplinary proceeding against Sri 

R.M.R. Path, Surveyor Works (Civil), Civil Construction Wing (i.e. the 

then Executive Engineer, (Civil) Jodhpur Division, who was holding the 
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Additional Charge of Jaipur Division during the period 1987-88), All 

India Radio, Sri R.V. Singh, Surveyor of Works (Civil), (i.e., the then 

Assistant Engineer, (Civil), Jaipur Division), Civil Construction Wing, All 

India Radio and Sri A.C. Mathur, Executive Engineer (Civil), (i.e., the 

applicant who was working as Assistant Engineer (Civil), Suratgarh was 

giving the task of verification of Stores at Jaipur during the said period) 

Civil Construction Wing, All India Radio. The Union Public Service 

Commision in their findings observed in case of Sri R.M.R. Parti who 

was the then Executive Engineer, Jodhpur Division holding the Additional 

Charge of Jaipur Division was required to have his Divisional Stores 

check once in a year and the charge officer i.e., Sri R.M.R. Parti vide his 

letter dated 04.07.1987 and 10.07.1987 directed the then Assistant 

Engineer (Civil) Sri A.C. Mathur, i.e. the applicant to cany out physical 

verification of stores. The Commission note that copies of the above 

letters and T.A. bills of Sri Mathur for journeys to Jaipur in connection 

with verification of store are not available on record. However, from the 

defence of Sri A. C. Mathur, Assistant Engineer, it appears that the 

Charged Officer deputed him for verification of stores as also he passed 

his TA bills. The Commission further observed that though Sri Mathur 

visited the stores twice, no verification could be done as neither the 

material was stacked properly nor any assistance was provided by the 

Stores In-charge for restacking the material and taking the same to the 

weigh bridge. Sri Mathur claimed that this was brought to the notice of 

the Executive Engineer (Civil). The Commission Observed that since the 

Charged Officer was aware that no verification could be done, there was, 

no question of his obtaining the verification report from Sn Mathur and 

bringing the discrepancies/shortages in store to the notice of the competent 

authority. In view of the above, the Commission has held that the charge is 

not clearly established against the Charged Officer, i.e. Sri R.M.R. Path 

who was holding only the additional charge of Jaipur Division at that time. 

But in case of the Applicarit i.e. Sri A.C. Mathur, the Commission 

observed that the Charge Officer, i.e., Sri A.C. Mathur visjted the CCW 

(AIR) Store/Jaipur twice - from 04.08.1987 to 07.08.87 and on 23.08.87 - 

for the purpose of verification of stores, but as per his own statement could 

not conduct the verification due to non-cooperation of thefl Stores lnclarge 

and non-staking of the material in proper and systematic manner. This 

according to the Charged Officer, Sn A.C. Mathur was reported to the 

Executive Engineer (Civil) and the Prosecution has not denied this. There 

is also no evidence to show that any directions were issued by the then 

tXrT't 
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Executive Engineer (Civil) to the Charged Officer or the Stores 

Jncharge subsequent to Charged Officer's reporting the matter to 
Executive Engineer (C). Further the Commission observed that since no 
shortage of steel and cement was shown in the store closing of August, 87 
& September, 87 neither any shortage was recorded in the handing/taking 
over report dated 23.08.1987 signed by both the Junior Engineers, the 
Charged Officer could not be held responsible for alleged shortfall in steel 
& cement. However, the Commission has held the charge as proved to the 
extent that the Charged Officer did not submit even an incomplete report 
on verification of stores. After taking into account all other aspects 
relevant to the case, the Commission considered that ends of justice would 
be met in this case if - (a) the proceedings against Shri R.M.R. Parti, 
Executive Engineer (Civil) are dropped and he is exonerated of the charge, 
and b) the penalty of "Censure" is imposed on Shri RV. Singh., Executive 
Engineer (Civil) and Shri A.C. Mathur, Executive Engineer (Civil). 

From the above, it is surprising that the Union Public Service 
Commission has taken two different views in the same matter in a similar 
situation and recommended for exoneration Of Shri R. M. R. Parti, but 
Shri A. C Mathur's case was recommended for penalty .  of 'Censure', 
although being a Superior Officer Shri R. M. R. Patti should be held full 
responsible for the alleged act 

4.9) That your Applicant begs to state that .in the instant case the 
Respondents particularly Respondent No.1 without applying their mind 
accepted the recommendation of Union Public Service Commission by 
imposing penalty of 'Censure' to the applicant and exonerated Sri 
R.M.R. Parti from the charges.. The respondents also did not follow the 
procedures to be maintained in a disciplinary case. The All India Radio, 
Civil Construction Wing followed the Manual provision of CPWD 
Manual Volume I. In the said CPWD Manual Volume I Section 3 
regarding disciplinary cases and departmental proceedings it has been 
stated that "where the disciplinary authority is the Director General 
(Works) or higher, preliminary inquiry in to the cases of administrative 
nature ought to be proceed by the Chief Engineers. The drill required to be 
performed by them is calling for the explanation of the officer concerned 
giving of show cause notice to him / her and examining the same. If in the 
opinion of Chief Engineer after the preliminary investigation there is 
substance in the case, warranting initiation of formal disciplinary 
proceedings for imposition of any of the statutory penalties, a self 
contained report supported by relevant documents together with the 
explanation of the Govt. servant concerned are required to be sent to the 
Director General (Works) for consideration. However the preliminary 
investigation does not in the opinion of the CE justify imposition of any 
statutory penalties, he may finalized the case himself by closing the case 
or by administering a recordable simple / oral warning according to the 
seriousness of the lapse without any reference to the Director General of 
Works". In the instant case the Disciplinary Authority of the Applicant is 
Government of India, Ministry of Information and Broadcasting. As such 
the preliminary inquiry ought to be proceed by the Chief Engineers. But 
surprisingly in the above said case the inquiry and office memorandum 
was issued to the Applicant by the Superintending Surveyor of Works II 
who is the junior to the Chief Engineer. Hence the whole Disciplinary 
proceedings initiated the against the Applicant is not sustainable before the 
eye of law and liable to be set aside and quashed. 

Annexure - is the photocopy of televant portion of CPWD 
Manual Volume I Section 3 Disciplinary Cases and Departmental 
proceedmgs. 

- I—. 
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4) That your Applicant begs to state that the Disciplinary proceeding Ccn 

initiated against the Applicant after seven yeats which is violative to the 

service jurisprudence and there was no explanation for such delay. In 

spite of this your applicant fully co-operated with the respondents in the V V 

V 	
V  said disciplinary proceedIng. 

4. ll) That your Applicant begs to state that he had informed the 
Executive Engineer (Civil) Civil Construction Wing, All India Radio, 

Jaipur at the relevant time about the difficulty he had faced in connection 

with the physical verification of stores at Jaipur and also the non co-

operation attitude towards the Applicant by the officers of Jaipur stores of 

Civil Construction WnQ, All India Radio. But thern then Executive 

Engineer did not take any steps in this matter, he simply paid the traveling 
allowance of the Applicant. 

4.12) That your Applicant begs to state that he'most humbly obeyed the 

order of the then Executive Engineer for physical verification of the stores 

at Civil Construction Wing. All India Radio, Jaipur The then Executive 

Engineer did not take iüterest in this matter or he also did not issue any 

show cause notice to the Applicant, although the whcfe matter was 

highlighted by the Applicant to the then Executive Engineer i.e,. Sri 
RM.R Parti, where onus lies on the  part of the Executive Engineer for 
taking further ncessaiy action. 

4.13) That your Applicant begs to state that he. has already completed 

eight and half years as regular Executive Engineer and he is in the verge of 
promotion to the post of Superintendingg Engineer. The imposition of 
Censure by the Respondents to the Applicant will prejudice the future 

career prospect of the Applicant. 

4.11) That your Applicant submits that in spite of crystal clear of lapse 

and negligence committed by the then ExecutIve Engineer Shri R. M R. 

Parti, the Applicant was not able to conduct the physical verification of the 
stores of Jaipur. Surprisingly the then Executive Engineer, Shri it M. R. 
Pitri was exonerated by the Respondent No.3 the reason best known to 
them. 

4.15Y That your Applicant submits that he has got reason to believe that 

the Respondents are resorting the colorable exercise of power. 

. 
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4.16) That your Applicant submits that the action of the Respondents is 

in 'violation of the Iimdamental rights guaranteód under the constitution of 

India and also in violation of principles of natnra.1 justice. 

4. F) That your Applicant submits that the action of the Respondents is 

arbilraiy, whimsical and also the Respondents have acted with a malafide 

intention only to deprive the Applicant from his legitimate right. 

4. l) That your Applicant submits that the Respondents have 

deliberately done serious injustice and put him into great mental trouble. 

4.19) That in the facts and circumstances stated above, it is fit case for 

the Hon'ble Tribunal to interfere with to protect the rights and interests of 

the Applicant, by p assing an appropriate Interim Order staying th 

operation of the impugned Office Order No.C-13013/43/92-CW-

ilVoLllh]580 Dated 17-02-2005 issued by the Respondent No.2. 

440) That this application is filed bonafide and for the interest of justice. 

5) 	GROUIDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons narrated in detailed the action of 

the Respondents• is in prima thcie illegal, malafide, arbitraiy and without 

jurisdiction. Hence, impugned Office Order No.C-130L3/4.V92-CW-

i/Vol.1111580 Dated 17-02-2005 issued by the Respondent No.2 maybe set 

aside and quashed. 

5.2) For that, the Respondent have casually initiated the Departmental 

proceedings against the Applicant by violating all the official procedure to 

be maintained as per the CPVITD Manual Volume I. Hence impugned 

Office Order No.C-13013/43/92-CW-iNol.III/580 Dated 17-02-2005 

issued by the Respondent No.2 may be set aside and quashed. 

5.3) For that, due to unknown reason the Responderits particularly the 

Respondent No.3 has taken two total different Views in the same case by 

impOsing penalties to the Applicant. Hence the impugned 'Office Order 

No.C-13013/43/92-CW-iNol.1111580 Dated 17-02-2005 issued by the 

Respondent No.2 may be set aside and quashed. 

U- 

\'0 
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5.4) For that, the Applicant has reported the whole matter to then 

ExeA.utiVe Enguleer, Jaipur L)ivisiofl about the reason of his inability to 

conduct physical verification but due to unknown reasons the then 

Executive Engineer did not reported the matter to higher authority nor he 

did take any initiative for conducting' smooth physical verification of the 

stores by the Applicant. Hence impugned Office Order No.C-

1'3013/43192.CW4N0UW580 Dated 17-02-2005 issued by the 

Respondent No.2 may be set aside and quashed.. / 

5.5) For that, the Respondents have violated the Articles 14,16 & 21 of 

the Constitution of India. Hence, impugned Office Order No.C-

130I3/43/9 52-CW11V0l.' Dated 17-02-2005 issued by the 

Respondent No.2 may be set aside and quashed. 

5.6) For that, the action of the respondents is arbitraiy, malafide and 

discriminatory with an ill motive. 

5.7) For that, in any view of  the matter the action of the respondents are 

not sustainable in the eye of law as well as facts. 

The Applicant craves leave of this Hon'ble Tribunal to advance 

further grounds at the time of heanng of this instant application. 

DETAILS OF REMEDIES EXhAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the Applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTIWR'COI)RT 

That the Applicarit further declares that he has not filed any 

application, writ petition or suit in respect of the. subjeet matter Of the 

instant application before any other court, authority, nor any such 

application, writ petition of, suit is pending before any of them. 

/ 

6. 

7. 

I 

p 
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41 / 
S. RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above the applicant most 

respectfully prayed that Your Lordship may be pleased to admit this 

application, call for the records of the ca.se issue notices to the 

Respondents as to why the relief and relieves sought for the applicant may 

not be granted and after hearing the parties may be pleased to direct the 

Rpondents to give the following re1ive. 

8.1) That the Hon'ble Tribunal may be pleased to direct the 

Respondents to set aside and quash the impugned Office Order 

/ 	
No.C-1301/43/92-CW-i/VolJTI/50 Dated 11-02-2005 issued by 

the Respondent No.2 

8.2) To Pass any other relief or relieves to which the applicant may be 

entitled and as may be deem lit and proper by the Hon'ble 

Tribunal. 

8.3) To pay the cost of the application.. 

INTERIM ORDER PRAYED FOR: 

9.1) The Applicant prays before thi Honble Tribunal seeking an 

interim order by this Hon'ble Tribunal for stay the impugned Office Order 

No.C-1301/43/92.CW-i/Vol.TTT/590 Dated 17-02-2005 issued by the 

Respondent No.2. 

Application is filed through Advocate. 

Particulars of i.P.O.: 

I.P.O. No. 	0 / 
Date of Issue 	/ Issued from 
Payable at 

LIST OF ENCLOSURES:. 

As stated above. 

Verification... 

4. 
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I 
'I 

VERIFICATION 

• 	I, Shri Anil Chandra Mathur, Surveyor of Works (Civil), Office of the 

Superintending Engineer, Civil Construction Wing, All India Radio, Ganeshguri 

Chariali, Dr.R.Kakati Building, l Floor, Post Office-Dispur, Guwahati-6 do 

hereby solemnly verify that the statements made in paragraph Nos. 

...................are Irue to my knowledge, those 

made in paragraph Nos. t1 ..........................are 

being mattrs of record are true to my information derived therefrom which I 

believe to be true and those made in paragraph .........................Are true to 

my legal advice and rests are my humble submiss ions before this Hon'ble 

Tribunal. I have not suppressed any material facts. 

And I sign this verification on this 	-4 	day of July, 2005 at 

Guwahati. 

L -p 

/ 
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Conatruction Winç) 	 S• 

All India Redto 	 s 

2nd Flo oj  
PT! Oui1ding, 	 ' 

P1eu'O1h111OO1'  

R 0 	 Memornmdum No 	13013/43/024'.I/40c 

U'th 6U rO abo 	 m N ~i 	M 	rd el ndUM 	U RikEtO aubmit 

tht2 Po11owt1'' rd 	 L 
 &n thin 	 I 	m!unbtar 

il 

i) NO 	 Iwa 	 ph Y 61ci 	VariPcton 

s , ' Atl 	w.npt.AE(C) CCW AIR S  

59conti, 	 8tOe 

ot 	 but IAaoujd flot àonajIt he tok 
I OQU 	nptphytci'1iy vriry thn CCWitI 	 Ja.pLil1' 

• The vmnt 	 not 	 as pe r na r ion t1p e nifind 
r this 	 the 	ff cnt di 	 mie. 

h was iyinçj in h m fnzRr d rnnrsor A 	attnod at Z-5 dirrnt 
plcaco. Sornuhri it wt burLed undó,r' 1oa gull a lso & 
ua not ovon -, visibla. TM room in ui9h 
ute over P11icd by r,lt3oing om 1tb4tgc1n hzarcI' mannn' 
& it wan not Dossible too e ven enter the room s  'sht'to 
thtkof ctunting 	 S 

S 	

• ii) Further A(C) inclinrgo or th 	toru dId nu lth to r xtc.ndid 
his .ha1p by f'idnq any a gency eo. rstackinq of  tho ccunt 
& ttui11 / provIdLnQ noohnIcr.] trcm aport a tion for tcikin 

S 

 
tho 8toc1 to nanivoat iiçjh1ng bridge 0ftr 

S 	 It iighp A rurnIr)ç h'ak' to thri ator" & 	 S  
Un 1Odifl.Q In stacks not assurod rn'' ror m;kircj ri'c't Y S  

• 	rrançcnumt for the arn 	 S 

S 	 I will Aike to intim a to the 	 snt oimL,s 	 at 
CCk, AIR O  Jodhpu - du'in'my tnuro at CCtJ AIR 3dhpi. 

• 
 

whe xre ae I was the AnchargO or store it CCJ 	Jodhpur .  
I cix8d 	agt?inoy for phyaLo1-t, triricition of stor n  
immdiutcy'o.to help

- tho c?ricr concrntd 9  Who -' • 

nornntd for the 	 Vur tri ap tiont S 	 S   

Thts WfluiQi 	 porod to then E(C) CW 

<31 

- 	 - 	 - 	 S 
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Jodhpur. KO al -so didnot show mny kind of die.i'.ctLan, 

did not omph8tuCJ for further any a ction In the rnat.tr- 

/7 	mode payment for my 	v311th9 A.owitncc' QL1 	a wt31h 

4) 	31noo tho construafkoo L4Ork 	tti sth 2 AIR eiknr 

cv-tjfrnrthq hd1y at CtJ fZR StirntgnTh& Diknnnr 	V4L 

Since Mar,.thia Ople indLdanca o rtrftindro or 

morandum 	ucthf t 	1jud by thn athrity t u/ta 

	

nQt doiru l ohysj 1 iortrth inn & uttnc the 	port> 

undtnad that ft is Ot no 	 thia at 

rut ycith' gow ufioa to urnovia the 

chg 	Pound 	aponih10 ?or drt4iU.on cif di 

ittQd for your fkorith,av n.opme,anty aCtiOn p1IH Ove 

Thkthçj Vu 	 f 

Ye Nithfully,  

-. 

- - 	 ATHUR)I 
Suryor or 'Jorka(C).tU 

0 
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IL '- 

No; C.14015/1/99-Vig. 
fl1fl t ci I I ud '1 	 - 

Ministry of Information & i3roadcasting 

New Delhi, dated 291121991 

PBMLPJTh1 

Shri 0. Mathur, Executive Engineer (Civil) 
('vjj Construction Wing, All India Radio, Jaipur is 
here-by informed that. it is proposed to 't.ak e., action 
against, him under Rule 16 of the Central Civil 
Services (Classification, Control and Appe.ai.) Rules, 

9(3 5 , 	A statement of the imputations of misi',onduct, or 
fliT3behaviour on which a-ct-ion is proposed to be taken 
as ment.ioned above is enclosed. 

Shri 	A.C. 	Mathur 	is 	hereby 	given 	an 
opportunity to make such representation as he may wish 
to make against; the proposal. 

If Shri A.C. 	Mat.hur fails to 	suhrp.jt 	his 
representation within 10 days of the receipt. of.  . this 
Memorandum, it will be presumed that he has no 
representation to make and orders will be liahj.e to be. 
p;44r'rt against. Shi:'i A.C. Matb'ir ex-parte 

41 	 The 	receipt. • of. this Memorandum 	should 	. be 	•. •. 
acknow.I.e1gect by Shri, A. C. Mathur.- 	 • - .....• 

BY ORDER AND TN THE NAME OF THE PRFSTPENr 

YL  
( 1' . K; VARMA ) 	• 

	

Under Secretary to .he flovt. of India' 	..,•', 

	

(P. K. VARMA) 	• 	 . 	
-• 	.• . 

	

Z • 	T2 T1r (rvrr) 	• 	.• 
v$hri A. C. Mathur, 	. 	• . 	Jndt ocro1ry (\.yc ) 	• - . 	• 	• 
Executive Engineer (Civil), DG:AIR. • 	• • 

	

ivi,L ('rnsLiw'Ljnri Wing, 	Mi oflufOT1t() 	n\1 

ALL India Radici, Jaipr. 	 ' 	 • 	• 	• - 
Oov. ø lidL:, MW uio 

. 	 • 	 . 	 - 	 • 	 • 	 . 
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ISIATEMENJ 	t Q 	QJ)7rT / •,' 	
M'Jjj 	 Tyj 	

1L1NEER kJ iYjj QIRrç 	
3[jjINDIAHAIIO NEWnEijji... 

7 

That. t.h 	id Shri A • C. at.hur, whij 	l'Uflctioning as Assist.ajt Engjn 	(C), cow, AIR, 	Surat.g 	ws 
giv 	

the task of verifit1 	
of storg at Jaipitr during the period when Shri T.M, Meena, 

JE(c) w charge of the stores from August., 
	198: 	to Augist, 

1987, 	
As evident from his ow S 1.1hm,q 	ns made by Shri Mat.hur, vjr h1 letter dated 	 in esp to t.h 	
COW, AI'q Memorandum date d15.7.94, 	he visit. 	the COW, 	AIR stores, 

Jaipu 	
hut. never suhmjt.t.ei. the report on t.h 
	0'itjp 

o t 	t.h Phyjcj yen 
ficat,1n, to his 	tPerirs  J' Shj Mathur is In 	iJatjn 	of CPWD 198: section 48 para 6 &, 7, which ates that, t.h regujt, of ajj verjfjatjonq of stores shoulc 

he reported to t.h Competent authority for orders, 

	

as SOOfl as a discrepancy 15 flotj 	th  

	

mi.i, be set. ni.gh -. by the 'veriryj11g 	off:jr, SI pjl,ffl as 	reipt, and (;lefj.jt as 
wi tFi 	Sult.al,je 	reJnnj, 	 an  

2, 	SI.ihseque1y 	
the Junior Eginee 	(0) stores, 

Shrj T,M,Mepiia w 	
transferred and Shni M.L,DI took over the charg from him on 

2 8,87. 	Th 	handing 
over/taking over of th 

	harg 
between them had shown a shortage of 5,12 MT of steel (t.or and mild steel) 

nd 2O,n MT (later verjfjed as 
	
MT) of cement. Was agaifl lnanipjatpd by Shri DagIi for further lo 	

of 6,6 MT of Steej and io MT of .cement,,Und Shri Mat,htir condi 
trL th venIfitio 	f St.or 	On 

time 
and repojated the disrepanj 	t.o tJi flotI 	01. 

Lh 	
competent authonjt,r, further 	to th 	Govt 

r01.Ij.ct 	have 	been avoidecf 	nd 	also 	Suitable 	act-.j.o coujd have been taken against t.h 	Of1'jers that. t.irie itself, 

11y his above acts, Shnj A • C. Math1 	exhjhjt 
lack 
lInof 
	

devhtion to duty an 
, 	acted in a manner

he ominp o f 
a Govt. $erv 	 Lh u Rje 3(1) 	(Ii) 	a n d 3(1) 	of' Central Clvjj 

Services (C0fldIc t) R l5, 1964, ill• 

qo.ozr?) 

(p K. VAflMA) 

1rJf  
Un I .r :;inot n.y (Vj 

r:iri 

: &kIn9' 

" i':r 	i 	, 
(lv 	r 	IJd(A. N.r.' ()cJIiI 

S.' 
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6'ENt?J?41,.•4fj INDIA I?AI)IO 

CIVIL CONS TI? UCTION WIN( 
- 	

2Id flour.  
New Delhi-I 10001. 

No C-13013143192CyV / 	 7 •ianuni.y, 2000 
-/ 

Subject :- Discpjnary Procoedngs against Sh. A.C.Mathur, EE ( C), 

Enclosed please find herewith Ministry of I & B Memorandun no. C-i 401 5/1/99-

Vig. DL 2912,99, on the sObject. cited above, in oriçinal; 

2. 	
Receipt of the above memorandum may please be acknowledged in 

triplicate-and send tothis office immedi&ely. 	_- 
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BY 111N0 
CoWTl5ENT IAI 

No: 	1Ct1/CS/1 

To 
Shri P.K. lprmri,

A.  
 

.-._.. 	 . 

Dated: 19.1.2000 

unoer.wcratniy 	V.Lç.) 0  

Iini.atry o r I & 3, 
Shnatri Bheuan, 
N ow Dethj 

Sub.- Disciplinary proceedinge against 
Shri A.C. tlathur, E(C) 

Ref:-. (i) 'No. C-1301343192-.Cu-1/9 	7/10 Jan. 2000 
of CCU : AIR 

(2) Mlnietry of X & B Memorandum No. C-.14015/1/99_ 
Viq; dated 29.12.99 

Sir, 

I have the honour to submit the reply to afore9aid 

•charqeahnet as under- 

deny the chargee for the reasons mentioned belou. 

.-.iswed e.marnorandum dated 15.7.94 In the 

same rnnttcr (copy annexed). I replied the some vidø 

latter deted1..8,94 (copy annexed) to the satlefection 

of CCW, TlR, Now Delhi, (since nothing has been heard 

in the matter since then) . The contents of the some 

may be read sa a prt of this reply. It has bean 

snecificoily or:id clearly mrntionnd that physical 

variricat ion Could not be conciuctrd for the reoeons 

mnntioncid therein, though L visited store tuic. 

But, this pert has lost the attention of your honour, 

(s). 	Even thouqh I v1itod.tujce the store, but, ot,titnea 

concerned persons failed to intimate the exact data 

• of physical, verification, which havc, to be cond.uctod 

sImultaneously to handing over taking over of charqs 

betueen Shri P.L. Dagie end Shri T.1'1 ( par 

order No. EE(C)/3dp/Storef$7_o$/374 dated 10.737) 

(4). 	That if,  there was any shortage revealed during 

• 	 physical verification, the concerned stock holder 

could be respnsibie, only, even if I we the stock 

In the tntat ceie the hartnq )e wee. 
Vl 1,. Ofr 	it1j In 	 erth 

cherqe. 
(\fr\ 

.\ 

Contd....;..2i_ 
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(5) . 	That the ubject mattrr tel etes to an inciJent which 

took place .i.nl9B7, i.e., about 1 	long years have 

lepd. 	It_ ir difficult to remember the facts of 

the case at this belated stoqe. T.h delay i.s also 

unexplained and no purpoSe would be served at thie 

staqe. 

() . 
	 'ihet the mettrr is a complicated one. 	I had qune 

two times far physical. verification of et;o re and 

contacted concerned pereona, .Lncharqoof ef.nrn 

But, no one cooperated. AFter submission of tour 

report to the then EE(C), my T.A. Bills wore passed. 

Since thereof nothinq was heard from EE(C).. Then 

I remained under impression that the matter is 

cloed and rhyeicai verification is not required. 

This Fact, could he marlp evident in an oral ind 

detailed enquiry by examininq the witness and 

relevant, racrrds. 	If your honour is inclined t0 

proceed in the moller, I request that n dntni.lrui 

oral enquiiy may be conducted. 

  

(7). 	With reference to C.P1J.C) . lienue]. \Io.l.-I paqe 162 

Para () () & (6) comments of superior officers 

OF CCW, PIfl may kindly be sought in the mattor 

and sent to undersigned for my furthor necessary 

action. 

(a). 	That I may be supplied with a copy of preliminary 

inquiry report conducted by Vigilance Section of 

AR end tiLU, AIR, on which bnnin charge hrnL has 

been framed., alonywith comments of all concerned 

offl;cnro, '. , CE(Civil )-i , SE(Civil) , EE(Cii1l) 

, iE(Cjvjl) , SSU-I I, SU(\Iiq.) etc. 

(Y) . 	It may eio, please, be borne in mind before 

d eciding noxt courSe of action that I would have 

neither been benefited nor put .0 any loss, IF 1 

conducted pbysicl veriication (which coulct 

not be conductod due to explanation E abo r"Led 

above), as per point raised at po.i.nL (). 

cuntr. . . . :3/- 

0 



3- 

IL i, thoret'otn, requeLtid thot the chorqnrhent 

b cnri11ed/dropneCJ in the interest or justice or in the 

e1tprnejvo on orol inquiry may be conducted. 

II 
IIQIfT\/I

rg 

4-J '. - 	
Yo ur alt hruil y, 

(p .C. mTJhb0 
' 	 SURIJEYUR or UORKS(C)-II 

Doted: The IO 	Januory 2000 

S 



KF 
coNFJDJ -  riAI, 

UNION PUBLIC SERVICE COMMSSON 
(SANGII LOK 8IVA AYOO) 

1)1 IC)LPUR 1101)813, SI IAI hAl IAN ItOAD 

'I'Jic Secretary to .thc Govt. of India, 
Ministry of lnfbrmatjon and Broadcasting, 
A' Wing, SIiastri Bhavan, 

New DelhI. 

Ncw 1)clhI. 11(101 I 

N. 

[Attn Sun S.K. Arora iJrc1er Secretaiyj 

Sub: Disciplinary proceedings against S/Shni R.M.R. Parti, SW(C), i.. V. Siih, 
SW(C) and A.C, Mathur. EE(C), CCW, AIR. 

Sir, 	
. 

I am djctd to refer to our Jcttcr No,CHQ l5/I/99-Vj 	dated 24.3.2004 on the above subject and to convey the advice of the 	io Publi Scrvjcc 	 as 1OflO\,S: 	 Un n 	c  

2. 	
The Conlrnjssjohl note that vide charge Memoraiid1jj11 No.C-140.15/J/99 Vig. dated 2 9.121999 S/Shri R.M.R. Parti, SW(C) 

CCW(AIR), R.V. Singh, 
SW(C) CCWAJR) and A.C. Mathur, EE(C) CCW, AIR Were called upofl under 

I Rule 16 of the 003 . (CCA) Ruics, 1965 to . explain the flJ 1  ill] Pulations C) iiliSCOji(JLIcL and Imsbcliavjoui 

That the said Sun R.M:j Parti, while functioning as Executive Eigirier 
(C), Jodhpur division was also holding the additional charge of JaipurlJjvjsjôji 
during the period 1987-88. 	uning that period, a shortage of 5.12 MT of steel (tor and mild steel rods) and 20,10 MT of cement (lateron verified s ]0•O0M !Onnes) 

was noticed in the CCW stores, Jaipur, when Shri M.L. Dagla, thctljn 
.11lflior Eiigineci (C), Jaipur, took over charge of' CCW stores, Jaipur from 

his 7 	picJCso1' Junior Engineer(c) Shiil'M...Celia, 
011 23.8,87 J3tit Shi'i 1'irLi 

S 

•i'Y 

0 

- 	 . 
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dfl 	aciloli 1(1 t iiìd 	til IhL (Ul' 	01 	IiHI i.IJ( 01 cVcn 	to I ( 	0I tIC 

o Ins hihci 	ithOfltiCS. 	This 	tacibtated 111 ii llii1)Utit1Ot1 	1 iiiatcii2 

IntS by SIiii I.)ihi, by nniintainmt Iwo 
(liItCOCflt 

ni lena1 at sitO A/C bool, 

ofle SI1O\Vmg the act ul qUantity handed 
oven by Sb ii Meena aiid ol her showii 

/ 	
the book quantities. 

As per CPWD Manuai Vol.11 1983 Section 48 para 	
6nd 7 1 ie 1, 	a  

VCIIhCatIOn Ol stores under the divisionS has to be conducted Once in a year ad 

the disciep neles have to be biought I;o the notice of the conipc;tCilt authOTilCS 

for necesSary action. Shii Parti not only failed in ii is 
dutieS to toll ow the above 

guicliiiCs t1U 
also, as per CPWD code para 44, he failed to check the 

correctneSS in all respectS of the onglilal records O storeS Widel hs diVS1Ofl. 

I' InS above acts, Shni R,M .R Parti 
exhibited lack of devotion to thity 

and acted in a manner u nbecoming of a Govt. Servant anol thus cont ravcncd 

Rule 3(1) (ii) and 3(1) (iii) of Central Civil Services (Conduct) Rules, 1964. 

That the said Shri R.V Singh, while working as Assistant. Enginecr(C), 

CCW, AiR, under .laipur diviSiOfl 
was given the task ol vcrihCati0i1 of stores at 

Jaipur during the period when ShriT.M. Mcena, JE(C) was in charge of the 
stores mom August, 1983 to AuguSt, 1987. ii was Ioun4 that 

Sun R . V. Sngh 

never submitted the report on physical en bcation ol stores to his su pen ors in 
respect ot the Outcome of verifications lTence Shni R. V. Singh was directed to 

explain the I'C1SOI1S tOt' nt 5uhiiittt1ug the VCI'IhCaI ion report; vide CCW, AR's 

MemorandWn No,C-1 301 3/43/92-CW.1/ 4  10 dated 15.7.94, wherein he Was 

allowed time to make his submiSSiOils 
by 14.$.9 In response, Shringl1 

sought time upto 30.9.94 to submit his explanatiO1 after 
inspecting the records. 

Shni Singh was given further opportunities to submit his explanation vide 
CCW, AIR's Memorandums dated 28.9.94, 24.10.94 and 3,16.2.95. Ho\\ver

, 

he did not submit any explanation in this regard: As such, it is evident that he 
violated Section 48, para 6 & 7 of CPWD Manual Vol.11, which stales thai the 
result of all verifications of stones should be reported to the competent autLori ty 

for orders, also, as soon as a discrepancY is 110ticed, the book balance mt:t be 

set right by the verifying officer, treating surplus as a receipt and deficit as an 

issue with sui1ab1e reniarks. 

u hseque11tlY, the Junior 1nginCCr (C) stores, Shri 	M. Mcen was 

transferred nd Shni j vl:L,-Dagla took over the change from him on 23 .8.8. 'l'he 

'  handing over/taking over of charge between tlemn hwed a shonigC o 5,12 

MT of steel (101' 
and mild steel) and 20.10 MT of cement (later verified as 10 

MT), which was again manipulated by Shri Dagla for further loss of 6,36 MT of 

)Ky 

ffi 

-.....-. i_i .. 
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Of ceiiciit, 	I ad Shri ! V Si ,ih COfl(iI t cd lie veil ficat ion of 

	

- 	'on Ii InC a tid reported the discrcpa I1CI Cs to the coit ipetel ii a till toll ty, li ti icr 

tOss to the (Joy1 cuk.l have been aVoided mid also suitable action could have 

	

, 	been taken against I e OfFicers concerned at that time itself. 

Fy Ins above acts, Shri i ,V. Singh, exhibited lack of devotion to duty and 

ac1c.l iii a niaiiiicr unbecoming of a Govt. servant and thus ebitliavened Rule 

3(1) (ii) and 3(1.) (iii) of: Central Civil Services (Conduct) Rules, 1964. 

111. 	Shri A.C. Mathur 

liii tlic said Slii i A C Mathui , win Ic functioniog as Ass1st2 1 t 

Englncer(C), CCW, AiR, Suratgarh was given the task of verification of stores 
at .Iaipur during the period when Shri T.M. Meena, M(C) was in-charge of the 
sk)rcs hoiti A ugusi, 1983 to August, 1987.   As evident from his own 

submissionS made by Shri M.a.ihur, vide his letter dated 1 .8.94, in response to 
the CCW, AiR's Memorandum No. C-1301 3/43/92-CW.l. dated 1.5.7.94, he 

visited the CCW, AIR stoics, .Iaipur but never submitted t:hc report Ofl the 

outcome of the physical verification, to his superiors. The above act of Shi'i 
Matbur is in violation of CPWD Manual Vol.11 1983 section 48 para 6 & 7, 
which states that the result of all verifications of stores should be reported to the 
competent authority for orders, also, as soon as a discrepancy is noticed, the 

book balance must be set right by the verifying officer, treating surplus as a 
receipt and deficit as an issue with suitable remarks. 

Subsequently, tue .Junior Engineer (C) stores, Shn'T.M. Meena was 
.t!:alIs lerred and Shri M.L. Dagla took over the charge from hi in on 23.8.87. 
The handing over/taking vcr of the charge between them had shown a shortage 

of 5.12 MT of' steel (tor and mild steel) and 20.10 MT (later verified as 10 MT) 
o 1' cement which was again in am pulated by Sh.ri Dagi a ft r Iii ither loss of 636 

MT' of steel and 10 MT of: cement. Bad Shri Matli'ur conductcd the verification 
)f stoics on Ii inc and reported the discrepancies to the competent authority, 

thither loss to the Govt. could have been avoided and also su liable acl.i on could 

have been taken against th e  officers concerned at that lime itself. 

By his above acts, Shri A.C. Mathar exhibited lack of devotion to duty 
and acted in a manner unbecoming of a Govt. Servant and thus contravened 
Rule 3(1) (ii) and 3(1) (iii) oF' Cni,ra1 Civil Sc .. vices (Conduct) Rules 1964. 

3. 	The casc has been carefully examined by the Commission keeping in 
view the evidence on record and the points raiSe(i by the three CO's in their 

/ 	defence and their observations in case of each CO are discussed as foilows:- 

C4 

4 

. 
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I hc Coin nhiiOfl obci vc that vidc letter (1 itcd 1 7 1 2 92 the S11 hi on t'ht 

the not ICC oLCL(C), CCW (AIR), the matter regarding non-suhm1SSi0I of full 

toic 	ii 

 
Jlipur by hn M U Dagla, I1(() and jnIoniicd that a 

A 	rcjjoitcd by E1(C) the U oveili iiiOn I u.Herc.f a foss of V s.3 ,56 ,3 7/- oil aCeol itil 

of shortage of steel/cement in the store. The SE, ilicreibre, requested the CE to 

4l 	imvc lie matter inveSli gated. 

As per the instigatiOn report of the Vigilance Unit of CCW(AI.R) the 
thice COs in question were found responsible for noiifliaifltCflanCC of tOrcS 

and alleged loss to the Govt.. 

'l'he Comm ision observe that: defence plea of CO No.1 (Shri 

Parti) is that - 

- 	no shortage was reflected in the stock accounts Submitted by AE 
tbr the months of August & September,87. 

- 	AS per para 7,2.35 (9) of ,  the CPW L) Code, physical verification of 

- -- stores was to be made oiicd in a year on the orders üf the 1101) 

(Supdt. Engr.) but no such orders weic issued by the Competent 

Authority during his tenure. U.c alongwith Asstt. Acctls Officer 

scrutinized the stock account returns for the months oF August and 
.Septenibei, 87 s ubmitted by AE(C) stores and for.vardcd the same 

to PAO. Had any shortage in stores been reported to him in the 

• 

	

	
store accouiits statements, it would have been brought to the notice 
of the Competent Ai.ithority but no shortage in store was rcflccted 

• 	 in the store accounts. 

he Commission observe hint in the handing over! taking over repoi 
dated 23.8.87 duly signed by both the .TEs no shortage of steel/cement or any 

other stoic item was indicated. In the said handing ovCr taking over report only 

the i'iamcs of '  di fterent store items and the qua it it y avail al)le was mciii in ned. 
The Conimission further observe that discrepancy in store and non-submission 
of lull charge of stdrc by Shri Dagla on his promotion as AE/Suratgarh was 
pointed out by EE(C) to SE(C) vidc letter dated 3.121992 which is not 
connected with handing over/taking charge between Sh.ri TM. Meena aj id Sh.ri 
M.L, Dagla on 23.8.87. 1-lence there is no question of his (COs) taking action 
to find out the cause of shortage or reporting the matter to higher authorities. 

lurlhci' it has been .ahlcgc.l that as per pain 1,617  of' Section ii 8 of the 
CPWI) Manual .....Vol-Il, veti ticatioii of stoic under the division had to be 

Yr 
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t ,'ICC iii (1) year and (.lisCrcpanCiCs, if .  any, were to he hi ought to the 
i Competent A utliori ty, but t lie CO (a i led to fi low I licse pmiSioiis of 

/1) MaiivaL He also failed to check COlTCCtncss of the original stoic rcods 
under his division as required under para 4 0ICPWD Codc. 

Tlic plea of CO in this regard is that as per para 7.2.35(9) of CPWD 
Code, such verification was to be done on the orders of the competent authority 
i.e. the SF hut no such orders werc issued. The department has also admitted 
that, no orders were issued by the Superintending Engineer iii charge of the 
division for verification of stores during incumbency of CO as EE(C), Jaipur. 

The Commission observe that iii [lie light of para 1 of Section 48 of 
CPWD Manual Vol. ii, the BE was required to have his divisional stores 
checked once in a year and the CO too vide his letters dated 4.7.87 and 10.7:87 
directed the then AE(C) (Shri A.C. Mathur) to carry out physical verification 'of 
stores. The Commission note that copies of the above letters and the T.A. bil]s 
of Shri Mahur ['or journeys to Jaipur in connection with verificatioi of store are 
not available on record. However, from thedefence of Shri AC. Mathur, AE, it 
appears that the CO deputed him for verification of stores as also he passed his 
'l'A bills. The Corn mission fu rUicr observe that though Sh ri Mat Ii ur visited tI ic 
stores twice, no verification could be (lone as neither the material was stacked 
properly nor any assistance was provided by (he Stores Inchairge fr rcstackin g 
the material and taking the same to the weigh bridge. Shri Mathur cia lined that 
this was brought to the notice of the EE(C). The Commission bserve that since 
the CO was aware that no yen f:icatjorj could be done, there was no quest ion of 
his obtaining the verification report from Shri Mathur and bringing the 
(liSCrepancies/shortages in store to the notice of the cornpeteht authdrity. 

In view of the above, [lie Commission have held that [lie charge is not 
clearly established against theCO who was holding only the additional charge 
of .Jaipñr Division atthat lime.' 

4. 	Shri R. V. Siugh 

The Commission note that this CO is alleged to have violated provisions 
of paras 6 & 7 of Section 48 of CPWD Manual Volume .11 because while 
working as A F(C) under .Ja ipur Sub Division, lie was dcpi.ied For Vcriticatioll of 
stores at Jaipur, but he (lid not submit [lie report of physical verification of 

V
stores despite memo dated 1 5.7.94 allowing hith to do so till 14.8.94. Further it 
has been stated that had lie conducted [lie vrification of stores and reported 
the discrepaiiies to the competent authority, the shortage in stores could have 
been avoided, 

> N6 
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CO I)IS SU1EC(l (l)nt: 	~~ A ~ /,-- 

No written orders of Sl's directing him to undcr(akc physicj icrjflcatjoji of. 
 Stores were show11 to him However, as far as he emembereci vcrficatjoii of' stores was undertaken by Ii in on IJIC oral flSlFUCt15 of Shri T.K•. Das, the: then EE(C)/Jaipiir Whjlc crificat ion of Stores was in Process, the CarIagC agents engaged for arrytng steel from stole to weigh bridge expired leaving the crifjcatjon incomplete This was brought to the notice of EE() but no ahierijate arrangeniclils were macic, Hence, there was no act ion on l]iS part. 

1-Fe was not Marc of any shortage in tceh/cc 	(iuriiig handing ovcr/1akig ovei charge by Shri 'F.M. Meena and Shri M.L. Dagla in August, 1987 as at that time lie was working under CCW(AJJ) f3nrcil ly Divisjoii 

- 	 The Commission observe that as claimed by the CO and accepted by DA no orders were issued by the SE for verificatiozi of stores. However, f011owing verbal directio,is of'EE, the CO started the work of verification of stores but conic! not Coin plete the same because of passing away of the cartage contractor Since no alternate arrngcmciiis were made thereafter, the work of vcriflc;if ion of StOrCS could iio be Coillplctccj 

The Commission observe that the basic charge against the CO is that he did not carry out physical verification 
of stores thereby icili1ating maiiipulatioi in Stores maerial The CO h as also admitted that for the reasons explained by him vriflcatjo1 of stores could 

not be carried out. The Comniissjoii note that 
the reasoiis giveti by the CO for not caying out venficatioii of 

StOreS (such as flOfl -cooperalioii by the Store incharge, not stacking the material in proper manner 
or passing away of the Cartage Contractoi -) could have delayed the process of verjflcatjoii but it cannot be accepted as an ultimate cause for non-verifjcaj11 

The Conimjssjoii ttirtlicr obSerVe that the Co could li;i ye aticast Siibiiiittei a part report 
of verj1jcatj(fl of cement Where only the cement bags Were requilc(i to be counted, 

all' 	 H 

As regards alleged financial loss Chle to non
-verification of Stores/shortage of steei/cemeiit, the Commission observe that there is 

no direct •  linkage betweell verification of Stores and alleged financjii los as tile handing ovcr/lnkiiig Over report between Shri Meena and Dagla (iEs) did not mcntioji 
/ 	any shortage in stores. The Closing balance of StOreS as Oil August, 87 & 

NV 
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CpICli1bCr, 87 also did not indicate any shortfall. Since the CO IoU in :h.dy, 87, 
and the handing over report did not show any shortage, hc (I lie CO) cannot he 
held responsible for shortage. 

In view of above the Commission have held the charge as proved to the 
extent that the CO failed to submit even a part report on verification 1 of cement 

	

• 	bags. 

5. Shri A.C. Mathur 

This CO has also been charged with non-submission of report of physical 
verification of stores/.Taipur. The CO has contended that lie proceeded for 
verification of CCW(AJR) Store/Jaipur but could not verify the stock as the 
material was not properly stacked nor any assistabce was extended by the AE 
inchargc of the stores for re-stacking (lie material or carrying it to weigh bridge. 
The CO has stated that this was reported to EE(C) but nothing was heaid from 
him. Hence he remained under the impression that the matter was closed and 
no further action regarding verification of stores by him was required. The CO 
has further stated that these facts wereopen for verification by holding an oral 
inquiry. 

'flie Commission observe that the CO visited the CCW(AIR) Storc/Jaipur 
twice-- from 4.8.87 to 78,87 and on 23.8.87 - for the puiiose  of verification of 
stores, but as per his own statement could not conduct the verification clue to 
non-cooperation of the Stores I ncharge and non-stacking of the material in 
proper and systematic manlier. This according to the CO was reported to tue 
LL(C) and (lie Prosecu ti on has not denied 1his. There is al so iio evidence to 
show that any directions were issued by the (hen EE(C) to the CO or [lie Stoics 
incharge subsequent to CO's reporting the matter to EE(C). 

Further the Commission observe. that since no shortage of steel and : 
cement was shown in the store closing reports of August, 87 & Septmber 87 
neither any shortage was recorded in he handing/taking over report dated' '. 
23.8.87 signed by both the JEs lie ((lie CO) could not be. held responsible. Ihr 
alleged shortfall in steel & cement, However, the Commission have held th 
charge as proved to the extent: that the CO (.11(1 not submit even an incomplete 
report on verification of stores. 	, 	• 	 .. 	. 	. 	. 

6, 	In the light ol their findings as discussed above and aftc: taking into 

of.justice
ccount all. o(hei' aspects relevant to the case, the COmmission COflS!(ICr thmit ends 

	

\{i 	would bernet in this case if- (a) the proceedings against Slirir.R..M.R. 
Parti, EE(C) are dropped and lie is exonerated of the charge, and. (b) (hénli 



-f 	 -'• 
H 	 qr 

c'/ 	8 

-. 	i "Cc"c is iiiiposcd ci Shri R. 11. Sinh, Jl(C) and Shri AC, Mathw, 
LL(( ), 	ndvisckcordiligjy,  

7. 	A copy of the orders passed by the Ministry in this regard may please he 
endorsed for Commission's jcrusal an(I record, 

S. 	The case records as per the list attached are returned herewith receipt of 
which may please be acknowledged. 

Yours \faithfully 

(S' ROJ) 
UNDIR SECRfTARY 

UNION PUI3LTC SERVICE COMMISSION' 
TEL: 23070393 

End. 1. Case records as per •1s 	jaclied. 
2, Two spare cOpies of this letter, 

I'. 

/ 
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PRASAR BHARTI 

(BROADCASTING CORPORATION OF INDIA) 
DIRECTORATE GENERAL: ALL INDIA RADIO 

CIVIL CONSrRUCTION WING 
( VIGILANCE UNIT) 

5111 
Floor, Soocj,na Bhwan 

CGO Complex LodI Road 
New Delhi - 1110003 

- 

Confidential 

No. C -130 13/43/92CWINQI III! 	() 

Sh. A.C. Mathur, 
Surveyor of Works©, 
O/oSE 
COW AIR 
Guwa ha Li 

dt. 	1:1 J 

SUB: Disciplinary proceedings against Sh. ACMathur EE©. 

REF: M/0 I&B Order no. C -1 4015f1/99.vigDt 27.12005 

Kindly find enclosed herewith M/0 l&13 order 110, 0.l4Ol 5/i/0_Vç, DI, 
27.1,2005 meant for you, along with a copy of UPSC's fetter no. F,3/9/0-S,J, dt. 
7.10.2004. You are requested to send your dated acknowledgement for the above 
order in triplicate in the enclosed proforrna immediately please, 

2 
(O.K. JAIN) 

End: A/A : Executive Engineer © Vig. -1 

Copy to: 

Sh. Imran Farid, SO(Vig.) DO AIR Akashwanj Bhawan, New beiiii w.r,t. their ID Note 
no. 7/64/94-Vig./224 dt. 11.2.05 for information 

C) 
- 

Executive Enineer © Vig: —1 

S. 

- 	.- 	 --r 
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ACKNOWLEDGEMENT 

-I ,  

	

j 	RECEIVED MINISTRY OF •I&13 ORDER NO. .C-1'1015/1/99-Vig. Dl. 27.1.2005, 

	

7. 	MEANT FOR ME IN ORIGINAL, ALONG WITH A COPY OF UPSC's LETTER 
NO, F.3/9/04-S.I, DT. 7.10.2004. 

• 	 (A.C.MATHUR) 
SURVEYOR OF WORKS© 

• 	 DT.  

• ACKNOWLEDGEMENT 

RECEIVED MINISTRY OF I&B. ORDER NO, C-1401511199-Vig. Dt. 27.1.2005, 
MEANT FOR ME, IN ORIGINAL , ALONG WITH A COPY OF UPSC's LETTER 
NO, F.3/9104-S.I. DT. 7.10.2004. 

(A.C.MATHUR) 
SURVEYOROFWORKS© 

DT.  

ACKNOWLEDGEMENT 

RECEIVED MINISTRY OF IB' ORDER NO. C-14015/1199-Vig, Dt. 27.1.2005, 
MEANT FOR ME IN ORIGINAL ALONG WITH A COPY OF UPSC's LETTER 
NO. F.319104.-S.I. DT. 7.10.2004. 

Hr 	 (A.C.MATHUR) 
SURVEYOROF'A'ORKS© 

DT.  

	

• 	 , 	 . 



No.- C-14015/1/99-Vig. 
GOVERNMENT OF INDIA 

MINISTRY OF INFORMATION & BROADCASTING 
'A' Wing Shastri Bhawan, New Delhi - 110 001 

Date:27.1.2005.J 
ORDER 	 . 	. 

WHEREAS disciplinary proceedings under Rule 16 of the 1 Centrai Civil 
Services (Classification, Control and Appeal) Rules, 1965, .were initiated against 
Shri A.C. Mathur, the then Assistant EngIneer, Civil Construction Wing, All India 
Radio, Suratgarh, .vide this Ministry Office Memorandum No.C-14015/1/99-Vig. 
dated 29.12.99, on the following Statement of imputations of Misconduct or 
Mi s be I, av our: - 

JIONS OF MISCONDUCT OR MISBEHAVIOUR 
COW. AIR. N 

That the said Shri A.C.Mathur, while functioning as Assistant Engineer 
(C), CCW, AIR, Suratgarh was given the task of verification of stores at Jaipur 
during the period when Shri T.M,Meena, JE (C) was in charge of the stores from 
August, 1983 to August 1987. As evident from his own submission made by 
ShriMathur, vde his letter dated 1-8-94, in response to the COW, AiRs 
Memorandum No.C-13013/43/92-CW-I dated 15-7-94, he visited the CCW, AIR 
stores, Jaipur but never submitted the report on tho outcome of the physicI 
verification to his superiors, The above act of Shri Mathur is in violation of CPWD 
Manual vol.11 1983 sectIon 48 para 6 & 7, whIch states that the result of all 
verifications of stores should he reported to the competent authority for orders, 
also, as soon as a discrepancy is noticed the book balance must he set right by 
the verifying officer, treating surplus as a receipt and deficit as an issue with 
suitable remarks. 

Subsequently, the Junior Engineer (C), stores, Shri T.M. Meena ws 
transferred and Shri M.L. Dagla took over the charge from him on 23-8-8 7 .The 
handing overt taking over of the charge between them had shown a shortage 'of 
5.12 MT of steel (tor and mild steel) and 20.10 MT (later verified as 10:00 MT) of 
cement which was again manipulated by Shri Dagla for further loss of 6.36 MT of 
steel and 10 MT of cement, Had Shri Mathur conducted the verification of stores 
on time and reported the discrepancies to the notice of the competent authority, 
further loss to the Government could have been avoided and also suitable action 
could have been taken against the officers concerned at that time itself. 

By his above acts, Shri A.C. Mathur exhibited lack of devotion to duty 
and acted in a manne unbecoming of a Govt. Servant and thus coniraveneui Rule 3 (1) (ii) and 3(1) (iii) of Central Civil Services (Conduct) Rules, 1964, 

WHEREAS Shri A.C.Mathur denied the aIIgations and submitted his 
written statement of defence dated 19-1-2000. 
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WHERFAS tI 1 0 said written statement of defence of Shri Mathur was duly 
nsidered by the disciplinary authority. The comments of the disciplinary 
thority on the said written statement of defence of Shri Mathur, are as under: 

COMMENTS ON THE REPRESENTATION OFSHRJ A.C.MATHU 

Though he visited Jaipur (ice for this purpose, he never submitter! verlfjcalio:i report to tho EIE ©, If thc stok holders at Jaipur had not cooperated with Shri Mathur (as claimed by him) for verification of stores he could have 
reported the same to his slAperiors Shri Ma(hur had asu cIirnecj TA for hi 
vftiits to Jaipur for store veriflcatlon duly got approved by the lEE (C), without 
submitting the verification report, Had Shri Mathur conducted the 'verification of 
stores in time and submitted the report to tle competent authority further loss of 
stores could have been avoided. 

WHEREAS the Disciplinary Authority after carefully examining the 
written statement of defence submitted by Shri Mathur took a tentativeview to 
impose one of the minor penalties on Shri Mathur for the lapse on his part and 
the case was referred to Union Public Service Commission vide this Ministry'.s 
letter dated 24.3.2004 for their advice. 

WHEREAS vide Iheir letter NO.F.3/9/04S1 dated 07.10,2004 (copy 
enclosed) the UPSC tendered their advice and for the reasons mentioned 
therein, advised thisMinistry that the ends of justice would bernet in this case, if 
the penalty of 'Censure' IS 

imposed on Shri A.C.Malljr EE(C). While tendering 
their advice UPSO has obseed that the charged officer vi3itod (ho COW (AIR) Store/jaipur twice from 

4.8.87 to 7.8.87 and on 23,8,87 for the purpose of 
verificatior of stores, but as per his own statement could not conduct the 
verification due to non -

cooperation of the Stores Incharge and non-stacking of 
the material in proper and systematic manner. This according to the charged 
officer was reported to the EE(C 

) and the Prosecution has hot denied this. 
There is also no evidence to show that any directjo,is were issued by the then EE(C 

) to the Charged officer or the Stores Incharge subsequent to charged 
officer's reporting the '1atterto EE (C). 

Further the Commission observe that Since no shortage of steel and 
cement was shown in the Store Closing report of August, 87 and September, 87 
neither any shortage was recorded in the handing/ta;(ing over repor dated 
23.8,87 Signed by both the JEs he (the CO) could not he held responsil)le for 
alleged shortfall in $(eel and cement. However, the Comnlission have hId the 
Charge as provcJ to the extent 1ht the chan'gecj Officer 

did not submit e'/en an incomplete report on verification of stores. 

0 
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AND WHEREAS the DlscipIinty Authority •hns, 	ftor t n kl ri  rnllon  
ol the :uCIcvnril rocorde the odvice tendered by UPSC, and keeping 

view The facts and circumstances of the case has come to the COnClUSIOn that 
le advice dated 07,10.2004 tendered by UPSC is appropriate and therefore, 
ie ends of justice would be met in this case if the aforesaid advice of UPSC is 
ccerited and the :p0nialty of 'Censure' I5 imposed on the said Shri A.C. Mathur, EE(C). 

NOW, tHEREFORE the Disciplinary Authority orders accordingly.  

(BY ORDER AND IN THE NAME OF THE PRESIDENT) 

S.K. ARO1) 
UNDER SECRETARY TO THE GOVT. OF INDIA 

PH:2338 45 97, 
Shri A.C. Mathur, 
Executive Engineer, 	

) Civil Construction Wing 
Allindia Radio 	

• 	 ) New DelhI 

(along withjp5C'5 letter 
No. No , 17 ,3/91045,. dated. 07.10.2004) 

(Through DG;AIR) 

0 . 
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6. In the case of ministerial or drawing ollice cstab-
iishmcnt, tile Head Clcrk/Accouni.ant/Superintdndent/ 
J.tiinnlor/lr:tftsnian shall, in nodiiioil to n di uiikd 
k, a cc aid equipment in theft per-

sonal custody and a list, of returns or data which may 
be required to be submitted to thc.hihcr authorities 
within the next fortnight. 

7. Similarly, the ministcral and drawing oflice slff 
shall hand over tho IIt of pending case/cstirnat 
and a ad inpmed oT reIcrences to their rd icvcrs. A cen-
sus of the Library lluokn. Mr.astirumc,ni; liouks, Tools 
and Plant and stationery and olli,cc equipment, liy&it 
of Group tD' etc., shall be taken and rnad& over to the 
successor. 

SECTION 3—DJSCIPI4r.NARY CASES & DEPARTMENTAL PROCEEDINGS 

Pcediirc in Diselplinnry Cases 	 Cornplai1fR 

1. The procedure to be followed in 'discipflnary 
cases has a statutory basis. Any nc'iect in its (IUC 
observance is liable to vitiate the WIulc proceedings 
and the ultimate orders passed. Tue. ()tliccrH and stall 
dealing with this type of cases shall be well conversant 
with the instructions laid down, in the Vigilance. 
iiamial Volumes I and II and the Central Civil Ser-
vices (Classification, Conliol and Appeal) Rules, 1965. 
The procedure is summarised hereunder :- 

Decision to proeed agttinst the officer 
conceriicd aftern preliminary enquiry. 

Framing of charge-sheet and issue of charge-
sheet. 	' 

Consideration of the case by the Disciplinary 
Authority in the light, of the defence state-
meat received from the ncensed olliccr and 
passing of final orders or conducting any oral 
inquiry into the charges by (ho disciplinary 
authority itself Or by appointing an inquiry 
oflicor and passing final orders on receipt of 
the Inquiry Officers report after examination 
of theoral and documentary evidence. 

Note 	Where the dscipliiary ' authority is 
the Director General (Works) or higher, pre-
liminary enquiry into the cases ôfadmbils-
Irative nature ought to be processed by the 
Chief Engineers. The drill required to be 
performed by them is calling for tim epinna-
lion of the olcer conccrned, giving of show 
cause notice to lilni/her and e.xamning tlic 
same. If In tho opinIon of Chief J'ngiuiecr 
after the preliminary investigation there is 
sbstncc in the case, warranting initation 
of formal discipiinary proceedings for ;mpoi-
lion of any of tim statutory pannities, a self. 
containerl report suppoi ted by relevant docu-
ments together with the explanation of the 
Govt. servant concerned are recuuirecl to be 
sent to thc Director General (Works) for 
consfdcralion, Where, lmweve.r, the pr(lifld - 
nary investigation doec not in (hø opnon of 
the CE justify impn& lion of any the statu-
tory penalties, he may finaliso the Case him-
elf by closing the case or by acinhinistering 

a rccor(lahie SIflIP1C/orItl warn n accoriig 
to the scriousness of the lanse without any 
reference to the Director General of Works. 

-- - 
a 

.1:. '. 

Complaints received against Govt, servants ar 
entered in a Compla;nt Register in Form CVC I, Only - 
thcsc coinpinint in which 111cre is an udlegation of cot. 
niption or. improper motive or it prima fade indlcnflcn 
of an oflenco with a vigilance angle are entered in thir. 
rcgsLcr. Information gathered from Audit rcpuru. 
returns, inspection noics news-papers procccdiags01. 
Parliament etc. which has a vigilance angle also àiIII 
under the term 'Complaint' and entered in the re8is(tr ' 
for further action. 

Anonymovs and Fseu6nynlous conipinintc 	,' ' 

No ndtion shalt bc taken on anonymous ctnip 
hunt:5 against Govt. servants. Pseudonymous Coij 
laints against Government SMAD.18 are also treatej 
similarly. I luwcvcr, in case of doubt, the lscudonyun 
us chararcr of a con plaint in verified by cnquid 
from the signal ory of the. conipia mt whether it lL .. 
actually hccn scat by him. If he cannot he. cnathc(4 
M. the address given in the complaint or if no replf. 
received from him within a reasonable time it may it " . 
presumed that the complaint is pseudonymous 
may be ignored. 

Preliminary enquiry 

On receipt of a complaint, a preliminary inqkr 
is conducted -iinmcJiatciy. At the preliminary inquñr ' 
all availablo, evidence and relevant documnt r 
cohlccted and oral cvi'tcticc of witness, 1! 
corded in writing and got signed by them, If postibl' . 
in the presence of the officer conlpjajned against, Th 
prehimnary nquiry report is cxamncd b.,í tha d!c1ii 
nary authority in order to dccidc whether a prima f 
case exists and whether departmntah dis&pl r  ' 
action may he takcn or the case he referrod to ; 
Central flu roan of JnvcsI'atjon for further investit. 
lion 	

.. 	: 

Complaints - against GaTettcd Officers, sr 
thiro,ih tli Ministry to the Central Vailance Contrs't. 
sign nlongwith the finding of the prcimnarv,eo 
for advice and opinion with regard to the actin,s - 
taken, 	 . 

.5.. 
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